
IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL   NO.        OF 2024
(Arising out of Diary No.52802 OF 2023)

VISH WIND INFRASTRUKTURE LLP   ...Appellant(s)

                  Vs.

SHAILEN SHAH, RESOLUTION PROFESSIONAL OF 
WIND WORLD (INDIA) LTD.   ...Respondent(s)

         
        

 O R D E R

Delay condoned.

After  having  heard  the  learned  senior  counsel

appearing for the appellant, we fully concur with the view

taken by the National Company Law Appellate Tribunal, New

Delhi. The appeal is accordingly dismissed.

..........................J.
       (ABHAY S.OKA)

                          

 ..........................J.
       (AUGUSTINE GEORGE MASIH) 

NEW DELHI;
August 05, 2024.
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ITEM NO.15               COURT NO.6               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 52802/2023

(Arising out of impugned judgment and order dated  09-11-2023 in 
CAAT(I) No. 241/2023 passed by the National Company Law Appellate 
Tribunal)

VISH WIND INFRASTRUKTURE LLP                       Appellant(s)

                                VERSUS

SHAILEN SHAH, RESOLUTION PROFESSIONAL OF 
WIND WORLD (INDIA) LTD.   Respondent(s)

(FOR ADMISSION and IA No.165516/2024-CONDONATION OF DELAY IN 
REFILING /  CURING THE DEFECTS)
 
Date : 05-08-2024 This appeal was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

For Appellant(s)                    
                   Mr. A. M. Singhvi, Sr. Adv.
                   Mr. Alok Dhir, Adv.
                   Ms. Maneesha Dhir, Adv.
                   Mr. Sachin Gupta, Adv.
                   Ms. Varsha Banerjee, Adv.
                   Mr. Kanishk Khetan, Adv.
                   Ms. Mahima Ahuja, Adv.
                   Mr. Karan Batura, AOR                   
                   
For Respondent(s)                   

          UPON hearing the counsel the Court made the following
                             O R D E R

The Civil Appeal is dismissed in terms of the signed

order.

Pending application, if any, also stands disposed

of.

(ANITA MALHOTRA)                           (AVGV RAMU)
   AR-CUM-PS                              COURT MASTER

(Signed order is placed on the file.)

2


